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Applleant

central ADHINISTRATIVE tribunal, principal BENCl

f  No.169/96 in OA 657/95

Ne,, Delhi, tliis day of September, 1996

Hon'ble Shri R.K. Ahooja, MemberCA)
Shri Phool Chand
s/o Shri Roshan ball
291, Main Road
Mandavli, Fazalpur
belhi-llQ 092

(By Shri S.C. Saxena, Advocate)

vs.

1' Secretary
Mln. of Water Resources
Shram Shakti Bhavan, New Delhi

Shri R.S. Prasad
-31". Joint Commissioner (ER)
Mm. of Water Resources ' /
Lodi Road, New Delhi

3. Shri V.K. Bhatnagar
Asstt. Director
Min. of Water Resources
Lodi Road, New Delhi p..

• • Respondents

ORDERCin circulation)

This review application is acco.panied by Hs

Pf delay staLinr, that the
appl icant fell sick during the period 1.8.96 to 18.S 96
and as auch he could not visit his counsel. In view of
this, the delay is condoned.

tran*

fhe original application had been filed against .he
■fPi of the applicant from Ministry of

Resources to Central Water Commission. It was conclud.d
that there was sufficient administrative reason .fo,- ,6,.
tnansfen and the same could not be regarded as m.alafi.le

naspondents, I„ the revi.u,,
epp. .cation, it has been stated that this Tribunal h.s,
overlooked the fact that the appl leant whi 1 e p.vs.ed .a ,
Senior Computer was made to do the work of a Peon out o'

^  I avengeful at titude of respondent No.3 and if this poin,



(2)

I ^

had been taken into account, the co.plaint regaijiic,
ealafide on the part of the reepondents would ha«, i.een
faund out. I find no subetance in this argunent. The
«ain plea was against his transfer froe the Ninistr, to
the CK and „ot as regards the nature of the duties
assigned to him.

In the circumstances, the RA is dismissed.

(R.K. Ahooja)
Mejnbcr (A)

/gtv/


